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0 fl NO. 1 637/97 -

New Delhi: Dated this the day of August,19

HON'BLE nR. S, R. ADlCEj JJICE CHAlRnAN(A)«

Sharanveer Singh,
Shri Rshtash Singh,

f^o Street-No«1, Village Sabholi,

PO NandNagri, Railway Rsadp
New Delhi .....Applicant.

(By Adxiocate! Shri A«K.Bhardwaj)

Versus

1. Govt, of National Capital Territory of Delhi
through

The Chief Secretaryp
- ̂  N CTD,

/  Old Secretariate,
Del hi,

2. The Qjntroller of Accounts ,
Go \/t. of N CTD,
l*!o ri Gate,
Del hi.

3, The Deputy ODntrollerof Accounts(p),
Office of the Deputy Oontroller of Acctts.

Gpr(Cell), Old Sectt. Delhi. .,. Respon d^ts.

(None appeared)
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Applicant impugns respondents* action in

terminating his ser\/ices as a Casual Labourer , and

prays for engagement in preference to juniors and

outsiders followed by regul ari sat ion against a Group

• D' post,-

2. Adnittedly applicant was initially

engaged as a Casual Labourer from April to S^tember,

1993, after which ha was disengaged,^ Thereafter

applicant filed 0 A No. 2064/93which was disposed of

on 16,2.94 directing respondents to consider

his case for engagement as a Casual Labourer as and whe

a vacan cy > aro se and to give him preference over juniors
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and outsiders. Pursuant to that order applicant uas

re-engaged on 6,11.96, but uas disengaged on 26,5,'97

after completing 200 days' se rvi ce (in cl uding Sundays &

hoi i days).

3. Applicant has asserted that uhile he uas

disengaged, one Sh ri Da vender Kumar continued to

be engaged after 26,5,97 uho is junior to applicanto-

This assertion has been denied by respondents in

their reply and their denial has not bean challenged

by applicant in any rejoinder,

^rima facie I have no reasons to dbubt

the assertion of respondents in para 4,3 of their

reply uhich is on affidavit that the copy of letter

dated 7,7, 93 ( Ann exure- ) filed by applicant uith his

Oa and purported to have been signed by one Shri H,L,.
//

Gulati, Deepti Oontrol, GP F Cell uhich bears no

letter number,and uhi ch^ in ci dent ally contains the

most apaliing spelling mistakes, is not authentic,"

This assertionyi^has not been denied by applicant in

any rejoinder.

Under the ci rcunstan ce, for filing a

document uith the Oa uhich prime facie is not

authentic, the OA is summarily dismissed. No costs,'
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(  S. R, ADIGC )
.  1/1CG CHAl,fDAN(A),-
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